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ORDER
TCP 87O/I&BC/NCLT/ MB/ MAH /2017

1. Learned Representatlve of both sides are present

2. This is a transferred Petition from the High Court.

3. Consent term is placed on record according to which a "Settlement" has been
arrived at and post-dated cheques have been given.

4. Para 2.3 of the consent terms is reproduced below:-

"The Compahy has on the execution of these Consent Tetms handed over
Chegue fot Rs.2200,00,000/- (Rures T enty Seven Crores Only) in favout
of the Apdicaot and drawn on HDrc Eank and Shre Krishna Nagat, Borivali
East Eranch bearing No.506101 with futher undertaking to this Honble
hut that the said Cheque when de@sited by the Applicant wiq b
honoured by the Eanke$ of the bmpany and shall be encashed by the
bankers of the Applicaot without any objection or denur either by the
Conqny or its Bankers in any nanner wldt!r'eveL Mr. WAY TRIPAIH|
Dirdtot of the hmpany who is present kfore the Hon'ble buft and who
has exqutd these Ansent Tenns Fnonally uhdertakes that the said
Chegrc for R'22N,00,000 (Rup@s Twenty Seven Crcres Only) will be
honourcd by the Banke6 of the Company upon deposit of the said Cheque
by the Applicant without any delay or default"

5. It is prayed that the matter be posted after the conditions of the
process is over. Hence matter is adjourned to 10-10-2017.

BHAS ANTULA MOHAN
Member (Judicial)

Date : 18.08.2017

M.K. SHRAWAT
!lember (Judicial)
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